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AGRIEXPORT ZONES

Choudhary Shri Ram Tahal;Jadhav Shri Prataprao Ganpatrao;Tumane Shri Krupal Balaji

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of existing Agri Export Zones (AEZs) set up in the country, product and State/UT-wise;

(b) the funds allocated to these zones along with their contribution in export and employment generation during each of the last three
years, State/UT-wise;

(c) whether the performance of these zones has been satisfactory during the said period;
(d) if so, the details thereof and if not, the reasons therefor; and

(e) the measures taken by the Government to improve their performance?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (INDEPENDENT CHARGE) (SMT. NIRMALA
SITHARAMAN)

(a) The details of 60 existing Agri Export Zones (AEZs), set up in different parts of the country, product and State/UT-wise are at
Annexure - I.

(b to e)During the last three years, no funds have been allocated specifically for AEZs. However, Agricultural and Processed Food
Products Export Development Authority (APEDA) has extended financial assistance to the exporters in the AEZs under its Plan
Scheme. As on March 2012, all the 60 AEZs in 20 States have completed their notified span of five years. On account of this, State
Nodal Agencies have not reported any information about exports and employment generation in these 60 AEZ, since last three years.

The concept of Agri Export Zone (AEZ) was initiated by the Government of India in the year 2001 under Chapter — 16 of Exim Policy.
The objective behind the notification of AEZ was to focus on potential products from the export perspective and address critical issues
in creation of exportable quantity and quality and to synergize the use of all available resources and logistics from central and state
sector schemes in existence. 60 AEZs in 20 States were notified by the Government till 2005. APEDA had signed MoUs with state
governments defining the commitments of State Governments for implementation of AEZs. The Ministry of Commerce & Industry set
up a Peer Review group to look into the performance of AEZs in December 2004. It was decided not to consider notification of any
new AEZs unless there are strong compelling reasons. Therefore, the Government has not notified any new AEZs during the last three
years.
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